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SHRI H L. PATWARY: ••

MR DEPUTY 'SPEAKER. Behave 
like an importan person, that is what 
I am telling you to do

15 BZ hrs

MATTERS UNDER RULE *77

( j )  N e e d  f o r  s e t t i n g  u p  a  C e m e n t  
P l a n t  a t  B a s o h l i ,  J a m m u  a n d  

K a s h m i r

DR KARAN SINGH (Udhampur) • 
In reply to Staired Question No 154 
answered on 26th July 1978 it has 
clearly been stated that the cement 
plant in Basohli, Jammu and Kashmir, 
has been approved m the name of the 
J & K Minerals Ltd With the con­
struction of the Them Dam which will 
stait shortly, there is an urgent need 
foi setting up this cement factory 
there Unfortunately, there are 
reasons to believe that the Jammu & 
Kashmir Government i<? not pursuing 
this matter as vigorously as was ex- 
puted Recently some press reports 
that tlie project is likely to be shifted 
to Punjab, have caused widespread 
resentment m the Jammu le g io n
Basohli is i  fai Hung Tehsil of the 
Jammu ugion and has been declared 
a« a backward a e» The cement 
factoi\ thne his Deen planned many 
j< i s ago and ^cvtial assuiancts, have 
bten g iv e n  regarding its constiuction 
The present unceitamty is causing 
avoidable unrest in the area I would 
urge the Government of India to take 
up this matter immediately with the 
Jammu & Kashmit Government and, 
if necessary help to arrange the funds 
for this vital project which has al- 
ieady been inordinately delayed
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MR. DEPUTY-SPEAKER: The
Minister o f Parliamentary Affairs may 
please take note.
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SHRI K P. UNNIKRISHNAN 
(Badagara): I agree with Mr.
Patwari. We should normally dis­
cuss this on a working day.

SHRI K. S. CHAVDA (Patan): On 
Saturday from 11 to 2 there is a dis­
cussion on floods. Then comes Mr. 
Sathe's discussion.

MR. DEPUTY-SPEAKER: Anyway, 
the suggestion has been made. You 
can keep it in mind.

PROF. P G. MAVALANKAR 
(Gandhinagar): On a point of order. 
I suppose we are now beginning 
Private Members' Business. I under­
stand it is fixed for 2 i hours. Since 
you have taken 8 minutes may I take 
it that you will give those 8 minutes?

MR. DEPUTY-SPEAKER: Seven
minutes more we will give.

PROF. P G. MAVALANKAR * 
My half-hour discussion is fixed at 
5.30.

MR. DEPUTY-SPEAKER: It can
be taken up at 8.37.

PROF. P. G. MAVALANKAR: 
Thank you.

MR. DEPUTY-SPEAKER: If the
House agrees.


